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ORDINANCE No. 14 OF 20lE

THE KERALA STATE HICHER EDUCATION CO1JNCIL

(AMENDMENT) ORDINANCE, 201 8

Promulgated by the Covemor of Kerala i! th€ Sixty-ointh Y€ar

of the ReDublic of India.

AN

ORDINANCE

to amend lhe Ketul.t Slate Higher Education Cotncil Act, 2007,

Preamble, Wuraes, the Kemla State Higher Educatiotr Council
(AmendD€lt) Ordinance, 2017 (13 of 201?) was promulgated by ihe

Govemor of Kemla on lhe slh day of July, 2017;

AND WHEREAS, a Bill to rcplace the said Ordinance by an Act
of the State L€gislature could not be inuoduced jn, and passed by, the

L€gislative Assembly of the State of Kelala, during its s.ssion which

commerced on the 7th day ofAugust,2017 and e{ded on the 24th &y
of August, 201 7;

AND WHEREAS, in order to keep aliv€ the provisions of the seid

Ordirmrce, lhe Kemla State Higher Education Council (Amendment)

Ordinance, 2017 (20 of 2Ol7') was promulgated by the Govemo.
of Kerala on the I6th day of September, 201?;



AND WHEREAS. a Bill to leplac€ Ordinance No. 20 of 2017 by an Act

of the state Legislature could not b€ introduced io, and passed by, the

Legistative Assehbly of the state of Kerala, in its session which

commenced o! the 9th day of November, 2017 and end€d o! the

same day;

AND WHEREAS, in order to keep alive the provisiont of the said

Ordina$ce, the K€rala State Higher Education Council (Alretrdment)

Ordinance, 2011 (37 of 2017) was prcmulSated by the Govemor of

Kerala on the 2lsl day of December, 2017;

AND WHEREAS, a Bill to r€plac€ OrdirErce No 37 of 20l? by an Act

of the State L€gislatur€ could oot be iotroduced in' and passed by' the

Legislative ass€mbly of the State of Kemla, in its sessioD which

como€nced on the 22nd day ofJanuary,2Ol8 and ended otr the ?th day

of February, 20lE;

AND WHEREAS, under sub-claus€ (a) of clause (2) of Afiiclc 213 of

th€ Constitutiotr of India' the Kerala State Highcr Education Council

(Amendnenl) OrdiDan ce' 2017 131 of 2Ol7) will cease to operale on Ue

5th day of Malch" 2018:

AND WHEREAS, difficulties wiu arise if the plovisions of the raid

OrdiDsncc, at€ trot kePl alivei

AND WHEREAS, the L€gislative Assembly of lhe state of'Kerala is

nol in sessio! and the Goveoor of Kemla i6 satisfied that circumstanc€s

exkt which lEnder it necessary for him to take i$mediate actioq



- 
Now, TirEiEFoRE, i! exercise of the poweN confcred by clause {t)

of Article 213 of the Constitutioa of India, the Govemor of Kerala is
pleascd to proEulgate orc following O.dinanc€:_

l. Sho/t title a d comrnencement._( I ) This Ordinaoce mav
be called the Kerala Slate Higher Education Council (Amendment)
Ordinrnce,2018.

(2) Il shall be d€emed to bavc oome
5th day of July, 2017.

into forc€ on the

2, Act 22 of 2007 ,o be temporarily anendetl._Duriry the period
of opcf,atiod of this fridance, the Kerala Star€ Higher Educatio! Courcil
A.I,2n1 Q2 of 200?) (her€iDaRer refened to as the prircipal Act) shall
have cffeot subject to thc .me[deefts specilied i! sections 3 to lg.

3, Amendment of the preamble._ln the principal Act, in th€
prcamble, ia the first paragap[, for the word ..exp€ns,,, 

the words and
sItrbol ,'experts, 

students" shall be subsltuted.

4- Subs,itution of certuin erprcssiohs by certain other
exprcssions.-ln the pdrcipal Act, for tL€ words ..Advisory 

Council,,.*Execurive 
Council.. and .toveming 

Courcit,.. wherever rhe; 
";;. 

;"
words "Advisory Body", ..Executive 

Body', aod ,.Cov€ming Body, shall,
r€spectivelt bc substituted.

5. Anendrnefi of sectio,2_I! section 2 ofthe principal Act, affer
claus€ (s), thc followitrg clause shall be ir6erted, llaDelv:_



"(sa) . RUSA" mea!! the Rashtriya Uchchatar Shiksba Abhiyan,
a.centrally sponsored scheme for higher education;,,.

6. Amendment of secrio, 4._Id section 4 of thc priacipal Act,_
(i) in fl$-s€ctiod 0), for clause (a), the following clau6€ shall be

substituted, naltely:-

"(a) to render advice to the Govemment, Uiiversities, colleges
and other institutions of high€r education in the State in oatters of acJss,
equily and academic quality;',;

_ (ii) in sub-s€ction (2), after clause (y). the following claus€s shall
be ins€rted, mmely:-

"(z) conducr longitudinal sludies to uDderstand tbe impact of
student leaming;

(za) promote and integrate relevant indigenous knowl€dge
systems in the State higher €ducation sysrelo;

(zb) evolve programmes to improve acc€$s of differrntly abled
studeots to higher educationi

(zc) collaborate with the Government lD the implernedatiot of
RUSA add similar cettrally sponsoied schemes aDd other centnl sector
schemes within the Stale:

_ (zd) evolve common academic guidelines for UDiversilies in the
stale tbr mulual recognition. approval or equalizatio! of academic
programmes or areas of studies aud nomenclatuF thereof:

- 
(ze) evolve coDmon academic guidelines for Univercities h the

slate tor recogtrition. approval or equrlization of academic pmgranunes or
areas of studies and nooenclature thereof of various pigru_a"a
codducted by Udversities or higher educatiotr instin ioas outsidqthe Stalo
and outside the cou4try;



(20 facilit te th€ diss€rniDation of krowl€dge on higbcr educatioo

to target audience thlough elgcronic aod print media'"'

1. Arnendment of recriot 
'-ln 

sectio! 5 of the principal Act' after

sub*cctio! (3), th€ following sub-section shsll b€ ils€rt€d, naltely:-

"(4) Thc Patron may ref€r any maft€r relating to higher educatioti

atd higher cducational institutions as he deems Iit, for expert opinion of

th€ Council.".

8. Amenhnent of tectioa 6.-ln scctiou 6 of the principal Act, aflsr

sub-s€ction (3), the foltowilg rubsection shsll be insened' namely:-

'(4) The visitor may rcfer any matter rclating to higher €ducatioo

and high€r cducationtl institutiols' as he d€ems fi! for expert opinion of

th€ Council.".

g. Amendment of sectr',r,' 9 -ln s€ctiolt 9 of the pritrcipal Act, in

sub-s€otioo (3), afte! th€ words "as may be prescribed", the words "or

delegated ftom timc to tiee by tbe Vic€{hainDaa" shall be inseried'

10. Anqtilment of sectbr JA-I[ section l0 of the prilcipal Act' io

sub-section (4), after the vords "at Eay be Pr€scribed", the words

-or delegared from tim€ to tise by tb. lice-ChailmaD" shall b€ ins€rtcd'

ll. Amend ent of section t,l.-In sectiotr I I of tho principal Act' in

sub-s€ction (2),-

(i) after the words "shall be reconsiituted", the word

"simultawously' shalt be hs€rtrd;

(ii) in the poviso, for tbe wotds "sha[ contioue to be ilt office for

a further period of six months or till their reconstitution. whichev€r is

earlie/, thc wotds "shall continue to hold office till their recoNtitutioD"

shall be substitutEd.



12, Amendment ofrecrio, ,2.-In s€ction 12 olthe prircipal Ac!-
(i) for item (k), lh€ folloving it m shall be sub6titure4 lattr€ly:-

"(k) one Vice-Chaacellor of a Univercity outside the State of
Kerala estdblishcd by an Act of another State, nomiDoted by the
Cov€mment;";

(ii) after item (ab), th€ following items shall be itrsertcd,
narrely:-

"(ac) ore Chairman or Vicc-Chairma! of a State Higher
Education Couucil outrid€ the State of Ke.ala, nominated by the

Govemment;

(ad) otre Vice-Chancellor of a Celtral University outside th€

State, nomirated by the Gov€nun€nt,".

13. Amendtuen, of seclio, ,14.-In section 14 of the principal Act,

after item (r), the foUowilg items shall be insened, namely:-

"(s) one nominec of the Milistry of Human Resources

DevelopDent, Covemmcnt of l[dia, rot below the tank of a Joint

Secretary;

(D Slate Pmject Dir€cror. RUSA;

(u) ooe Priocipal of an affiliatcd collegc, loBioated bi the

Govemment;

(v) one tron-teaching st ff member of e Univcr6i9 or College,

nominated by the Govetusc .".

14. Amendment of sectiott 15.-ln scctio! l5 of thc priocipal Act,

in clause (k),-
(i) after the words 'it shall mect", the wolds "at least twice a

vear and" shall be ins€rted:



t-
(ii) the words 'lrovided that it shall me€t at least twi"" a yeai'

shall be omitt€d.

- 15. Amendment of sectiott 17.-Jrr section 17 of the principal Acr,
for claue (c), tbe following clausc shall b€ substitlted, namely:-

"(c) it shalt nominate one of its members to the Academic
Council of each Univ€rsity.".

- 16- .Amendment of section 20.-l^ sectioi 20 of the principal Act, iD
sub-section (l), in rhe fiIst p.oviso, the words ..for a further oeriod of six
monlhs or" ald the words ..whichever is earlier'. shall be omitted.

17. Arnandmeht of section 2j.-[n seclion 25 of fie principal Acl, in
sub-s€ction (l), aflff th€ words .1he Univenity Crants Commission',, the
word "RUSA" shall be in6ert€d. .

__ 18. Speciol provision reloting to otisting Govel ing Council._
Notwitbstalding anylhing contained in the principal Act, on and from th€
date of commencement of the Kerala State Higher Educatiod Council
(Amendment) Ordirance, Z0t1 (13 of ZOIT\, ihe existing Govemiog
Council shall snrd dissolved atrd all the memtrers of the saia Covemlng:
Council shall be deemed to have vacated their offices as such on suci
dissolution.

^ 19. Repeal and saving., (l) Tbe Kerala State Higher Education
Council (Ameodmenr) Ordiadln e,2OL7 (37 of 20li) is bireby rcpealed.

. (2) 
- 
Norwithsranding sucb rcpeal. an),thing done or deemed to

nave o€en done or atry action takm or deemed lo have been takeD under
the principal Acl as €mended by rhe said OrdilaDce shall be deemed lo
have been doDe or taken under the principal Acl as amended by lhis
Ordinance.

P. SATI{ASIVAM
GOVERNOR.


